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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 565/2025

IN THE MATTER OF :

Girish Chandel, President & Anr ...Applicant

VERSUS

State of HP & Ors. ....Respondents

REPLY _ AFFIDAVIT/STATUS REPORT __ON__ BEHALF OF
RESPONDENT NO. 7 PRINCIPAL CHIEF CONSERVATOR OF
FORESTS (HoFF), HIMACHAL PRADESH, THROUGH THE
DIVISIONAL FOREST OFFICER, MANDI, IN COMPLIANCE WITH
THE ORDER DATED 08.05.2026

3OST RESPECTFULLY SHOWETH:

ATl fo
- b\ hat the present Reply Affidavit is being filed on behalf of Respondent

) 7 in compliance with the order dated 08.05.2026 passed by this

S H#lon'ble Tribunal whereby a response was sought regarding allegations

concerning dumping of muck upon forest land, damage to vegetation and

compliance with the Forest Clearance granted for the project.

2. That the answering respondent respectfully submits that the present reply
is confined to matters falling within the statutory jurisdiction of the Forest

Department, namely:-

diversion of forest land; (ii) approved muck dumping site situated

(1
ATTE TEB

upon diverted forest land: (iii) monitoring of adjoining forest land:

. . . T T V)
rAdvocate oy opforcement action taken against unauthorized dumping: (

it o
g:{r‘:\; Affid Commissioner

Maﬂd (_H-P-’
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compliance with conditions of F
respondent is not the executing agency of the project.

3. That the project pertains to diversion of 7.7913 hectares of forest land for

construction of Four Laning with paved shoulder from Bijni to Mandi

Section of NH-154 including construction of twin tube tunnel under

Package-VB.
diversion of forest land was granted on

4. That Stage-1 approval for
18.11.2024 and thereafter Final (Stage-11) Forest Clearance was granted
by the Ministry of Environment, Forest and Climate Change on
[4.03.2025. The diversion was granted subject to statutory conditions
including adherence to,the approved KML, sanctioned muck disposal plan
and Forest Clearance conditions. The user agency and concessionaire are
legally bound to carry out all project activities strictly within the approved
diversion area,

5. That the approved muck dumping site forms part of the sanctioned project
and measures 1.40 hectares, comprising 0.84 hectare of diverted forest
land and 0.56 hectare of private land. The forest portion comprises K hasra
Nos.580/546/2, 580/546/3, 581/546/1 and 581/546/2 while the private
portion comprises Khasra Nos. 544 and 545, The approved KMI., and
sanctioned muck disposal plan identify the aforesajd area as the authorized
dumping site. Detajl of Dumping site is annexed herewith as Annexure
R-7/1.

6. That in order to ensure stabilization of the approved dumping site and

AT T\E S T E otection of adjoining forest land, the project proponent has constructed
rAdvocits @PProximately 200 metre gabion retaining wal| within the approved

Gumit

ath & Affida%gCommissio Y o s s
0 Mandi (H.P.) diverted forest area. The gabion retaining wall has been crected solely as

orest Clearance. The answering .
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forest land. Photos dated 17.07.2020 of protective measures is annexed

of
as Annexure R-7/2).

herewith
o the dircctions issued during inspeetion, the Project
proponent has further undertaken geomal work and slope stabilization

prevent movement of muck towards adjoining forest

as Lo
of geomat work dated 17.07.2026 is annexed

measures SO
d River Beas. Photos

exure-R-7/3).

land an

herewith as Ann

¢ Forest Department has never granted permission for dumping

That th
muck beyond the approved diversion arca nor has it authorized dumping
into River Beas or any adjoining forest land. Whenever unauthorized

dumping beyond the approved arca came to the notice of the Department,
er the provisions of the Indian Forest

immediate action was initiated und

Act, 1927.
That in discharge of its statutory obligations, the Forest Department has

undertaken the following enforcement measures:-

- e —

Action Details ;

. : g : |

; ; nauthorized ¢ and s '

Detection of unauthorize d Unauthor /.L'd dl.llmpmg dlnd sp:nllage ad.Jacem to the
approved diversion arca identified during field

dumping : .
prik inspections

Damage Reports 07 Damage Reports/Challans issued ,
|

Asscssment Environmental damage assessed at Rs.1,25,595/-

Proceedings initiated under Indian Forest Act, 192

Statutory Action
Cases compounded as per statutory provisions

Compounding
Preventive Measures Fencing erccted around vulnerable adjoining forest
land ’ .
Monitoring Vet —
i I Continuous monitoring through field officers

The abov i \ar
¢ actions clearly demonstrate that the Forest Department neither

condoned nor i i i
ignored any violation detected outside the aPPm"ed
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rea. Copy of challans/penalty is annexed herewith
ncing work dated 16.07.2026 is annexed herewith

as Annexure 3
diversion a ..
R-7/4 and Photos of fe

as Annexure- R-7/5. |
Joint Inspection was conducted on 15.07.2026 in the presence of

officers of MoEF&CC, Forest Department, District Administration,
NHALI/PIU, Project Proponent and representatives of the Applicant. The

list of attendees is annexed herewith as Annexure R-7/6.

11.That during the course of the Joint Inspection, the Committee did not

L
“*issuance of Damage Reports/Challans and by directing protective

Y

observe any violation of the conditions stipulated in the Stage-II Forest
Clearance dated 14.03.2025 insofar as the approved diversion area and
approved project components were concerned. However, instances of
unauthorized dumping and spillage adjacent to the approved diversion
area were noticed scparately. Such instances neither formed part of the
approved Forest Clearance nor were authorized by the Forest Department.

Appropriate enforcement proceedings had already been initiated by

measures. It is further submitted that the Project Proponent has furnished
an undertaking that the approved muck dumping site has reached its
sanctioned capacity and that no further dumping shall be undertaken
therein. Undertaking by project proponent dated 15.07.2026 is annexed

herewith as Annexure R-7/7.

12.1t is humbly submitted that the statutory role of the Forest Department is

regulatory, supervisory and protective. However, responsibility for
excavation, transportation, scientific disposal, stabilization, retention,
reclamation and remediation of project-generated muck vests exclusively
with the User Agency,. Project Proponent and executing concessionaire,
Accordingly, any unauthorized dumping outside the approved diversion
area is attributable to the persons responsible for such dumping and not to

the Forest Department, which has consistently exercised its statutory

enforcement powers,
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[3.That the Forest Department continues Lo monitor the ¢ iverted forest arca
as well as adjoining forest land through its field machinery and pag
undertaken preventive measures including fencing, periodic inspections
and coordination with the Project Authoritjes to ensure that no further
unauthorized dumping takes place.

4. That the answering respondent shall continue to ensure compliance with
the approved KML, Forest Clearance conditions and muck management
plan and shall initiate appropriate legal proceedings against any future
violation in accordance with law.

[5.The Forest Department remains committed to protection of forest land,

ecological conservation and strict enforcement of the applicable forest

laws.
PRAYER

In view of the facts and circumstances stated heréinabove, it is most
respectfully prayed that this Hon'ble Tribunal may graciously be pleésed
to:

a) Take the present Reply AI‘ﬁdavitXSllatus Report on record;

¢) Pass such other or further order(s) as this Hon'ble Tribunal may deem

fit and proper in the facts and circumstances of the present case.

it Th ir Advocate FILE 5
9);JtTflthudqvi:JCummissioner COUNSEL FOR T} {E%}SS?" 'ﬁﬁ%ﬁﬁ%j

Mandi (H.P.)
@’{é
ANIL JARYAL

Chamber No. 109, Block-03
Delhi High Court.

Email: ani[ial‘}g&lO?@gmail.com

09871277207
Dated: 2010724
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N BEFORE THE HON’BLK NATIONAL, GREEN TRIBUNAL

PRINCIPAL, BENCH, NItW DELHI

! ORIGINAL APPLICATION NO. 565 OF 2025

A IN THE MATTER OF:
Girish Chandel, President, & Anr,
A

...Applicants
Versus

State of Himachal Pradesh & Ors. -..Respondents

AFFIDAVIT
[, Thanga Raj Venkatesan, prese

: Forest Circle, Distt.

ntly posted as Conservator of Forests, Mandi
Mandi H.p,, having office at Mandi, District Mand;,
Himacha] Pradesh,

l. That

do hereby solemnly affirm and declare as under;

I'am well acquainted with the (acts and officja] records of the present

case and am competent to swear this affidavit on behalf of Respondent No. 7,

at the accompanying Reply Affidavit/Status Report P.No. 1 to 15 have been
-

RAfed under my instructions on the basis of the official record. The contents

have been read over and understood by me

and are true and correct to my
ledge and beljef,

3. That the annexures referred to in the accompanying reply are true copics of

their respective originals/official records.
4. That no part of this affidavit is false and nothing material has been concealed

AT T ENiep
v,

. pi\Fprests
Gumit Thékur Advocate Conde . ;
Jmaﬁmagﬂ, i:rfénﬁsg}ngA TiON Forest Cirgt€, Mandi (H.P.)
Man
Verifi

ed at Mandi, Himachal Pradesh, on this _?:o*:‘ day of July, 2026, that the
contents of paragraphs 1 to 15 of the above affid
knowledge and belief: no part thereol js |
Setessenccaled thereliom.

| 20 e rado-das, Wamon § N’:Eff‘:w
an '"'%r’\’ﬁ;{ -:; g 1 =¥ A W_l Knuw Peisunany (e L R ITRN Mo~
:g{as-u?emmeé'ny-sn. A who has signad in my Prece;ive

Py
is personally known to me
w':'ohp_‘:t that cuntenis of above Affida vy

orest
- L d
— A—
AN L"" e *

Cath Cormsionar

avit are true and correct to my

alse and hothing materiul has been

f Forests
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NAME OF WORK/ PROPOSAL :- CONSTRUCTION OF 4-LANING WITH PAVED SHOULDER
OF BIUNI TO MAND! SECTION FROM EXISTING KM 202.815 TO KM 208,000 OF NH-20
(TNEW NH-154) (DESIGN LENGTH 5.357 KM) INCLUDING CONSTRUCTION OF TWIN TUBE
UNNEL FOR A LENGTH OF 3.500 KM OF PATHANKOT-MAND| UNDER NH(O) IN
HIMACHAL PRADESH ON HYBRID ANNUITY MODE BASIS (PACKAGE-VB) Padhar to Bijni
(Package-VA) from Km 180.00 to Km 202.815 (Design Length 19,050 km) of NH-20 (New NH-
154) of Pathankot-Mandi Section in the state of Himachal Pradesh.

File No: FP/HPIROAD/440879/2023
Date of Proposal :- 18-Aug-2023

COMPONENT WISE BREAKUP OF THE FOREST LAND AND NON FOREST

S.No. COMPONENT Forest [Non-
land(Hect) |Forest
land(Hect)

1 |PROPOSED CONSTRUCTION OF ROAD 4.0935 3.0857
2 |DUMPING SITE 0.8400 0.5600
3 |TUNNEL ENTRY AND EXIT PORTAL 1.6810 0.4190
4 |CONSTRUCTION OF MAJOR/ MINOR BRIDGES 0.5450 0.0000
5 |CONSTRUCTION OF CULVERTS ' 0.0250 0.0000
6 |JUNCTION AREA 0.7068 1.8452

| Total : Hect.| 7.7913 | 4.0647

,rwq mj“gy‘\

Vikas Surjewhla ! Rramifr roraren

Project Director | uR™
NHAI | {ToolMoWle

1 fresres

PIU Palampur (HP) | Yo@Togo—aTeRigR ([RoNo)

——

|1
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i
Full Titie of Project - The project road starts from Bljnl at Existing Km 202.815 of NH.29 (New NH-154) toTr:?:iL 1:!5_;”.:.'2:?
K 208,000 of NH-20 (New NH-154) sectlon having total Deslign length of 6,357 Km (including Pml’"-‘“"‘I wandi section of
with Design Length 3.500 Km) in the State of Himachal Pradosh. The project road s a part of pathankot Man

NH- 20 (New NH-154) in the state of Himachal Pradosh. ,
File No. :-FPIHPIROAD/440879/2023
Date of Proposal - 18-Aug-2023

CHECK LIST SERIAL NO-07
STATEMENT SHOWING DETAIL OF FOREST AREA,

PROPOSED FOR DIVERSION
S5 | Ot | Division [Range 7 Tehsii / Vil Khasra No, Area in Figmers
r \ l \ Heclare
T T Wandi | Mandi | TABELA SAKOR 107/1, 107/2, 4111 4112 Dombin
22376  Hect Forest Land
ARDHA  |676/543/1,576/543/4,576/543/5 5771543/ 53“\5“4:"580}51' ‘JE
1,5791543/1,579/543/6,580/546/1,5B0/54 1 6
gf_g.sao;saefs.sgymem,smx546f§2.5_4a? shesnlaring
21
45889  Hect —go—
1095/501/3,1114/498/2,1114/498/3,499/2,
499/3
02580  Hecl —do—
SILHA KIPPER  |1/1,102/3/1,102/3/2,366/2,499/2/1,516/8/
5/2/1,66/3/3/1,66/3/1,66/3/3/2,72/2/1
0.7068 Hect —gdo—
| | | | Total : | 7.7913 ] Hect.

Place:18-Aug-2023
Dale: Palmpur v G.Total :- 7.7913 Hect.

Vika %; v e
Project Divector f ajduTur [
{*]

MHAL ' TloToRn
PIU Glggnpur (HP) | Qoiblodo-tmomiyy ([Xotle)

Project Director
NHAI
PIU- Palmpur

w

Laputy GConservator of Foress

whandi Forest Division ¥ f




Full Tiyo of ’2[]4-: 6 3 >

: Pro
anﬂl at jﬁc[ e Tho

A P to
("““Udin :;i:!;lng Km 2 Projoct rong starts from Bijni at Existing Km 202.816 of NH-20 (New NH-154)

8.000 6.357 Km
POBO Tuyiy 1o 120 (Now NH-154) noction having total Dasign longth of  essaib

Ctroag Tur f Himac
Sa 1ol with Dasign Longth 3,600 Km) in the State of Hi
. Pathanko Mandi section of NH- 20 (New NH-164) in the stata of Himachal

CHECK LIST MBER:
ST SERIAL NUMBER:-08
ATEMENT SHOWING DETAILS OF NON- FOREST AREA

INVOLVED IN THE PROPOSAL
Ww Division |Rancarro= 1 o _M_ s o=
\n‘ Range/ TUhS'fIJ’“KImﬁr—aTQﬁvEy” o Gompatiment Numbar [ Area in Prasent  |Permarks
Village of Km Slonoe Haclare  |Land Use
B s e )
—=—1 3 | a - IUNIE——— R 7 2
. |

1 Mangi
TSJ:\E:;ELA 110/1,45/1,46,47/1,51/1,52/1,53/1,54,5
OR " 15/1,56/1,57/1,60/1,74/1,75/1

0.6527 Hec! |Cultrrgted |Prvz'e l2nd
! WV an pING,
| DYp

S4954<

ARDHA  |546/1/1,546/1/2,542/1,394/1,395/1,544,5 |
45 503/1

12343 Hed.|-—do— | —do~

BIVAN  14094/501/2/1,1233/478/2/1,1236/496/

1,1239/497/2/1,1241/502/1,485/2,486/
2,489/1/2/1,489/2/1,490/1

0.3325 Hect.| —do— —do—

SILHA 56/1,55/1 57,58/1,59,61,62,63,543/67
KIPPER | 542/67/1 ,541/67/1, 691/540/67,
690/540/67, 70, 69,544/68, 545/68,
536/68, 54/1,43/1,234, 51,7, 41/2/1,
42/1, 140, 39/2/1,38/1 37, 518/36/2,
517/36/2,35/2, 30/2/1, 29/2/1, 20/2/1, t
27/1 26/1, 25/2/1, 24/2/1, 23/2/1,
103/2/1, 120/2/1, 113/1, 121/1, 18/2,
119, 326/1, 0120 1/1 327/1

1.8452 Hect.| —do— —do—

. Tgtal: 4.0647 Hect.

e I T - -~

Vikas Suriew (e p Sl
pYikas SHIRURST | uder Prderes

place:18-Aug-2023

Date: Palmpur

y

Lepuly Cop eator of F
: or
Mandi Fores Divisigy, ¥ 'f"e's?.

e o\

i Assistant ConSMator of Forests
! Mandi Forest ffiNgi
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Sauh Khad Industnal Area Himachal

Pradesh India

Sauli Khad Industrial Area Mam Road Mandi, Sauli Khad Industrial
Area, Himachal Pradesh 175001, India

Lat 31.703963, Long 76.953815

Friday, 17/07/2026 11:19 AM GMT+05:30

Note ; Captured by GPS Map Camera

A

AW

b
3
~
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) .»', o ]
= \,‘“ g GPS Map Camera
*

Sauli Khad Industriat Area, Himachal

Pradesh,India &
£ Sauli Khad Industrial Area Main Road, Mandi, Sauli Khad Industrial
Areéa, Himachal Pradesh 175001, India
# ‘Lat 31.703951, Long 76.953800
Friday, 17/07/2026 11:19 AM GMT+05:30
Note : Caplured by GPS Map Camera

Con ‘:',- of Forests,
st Dlvision Mandi (H,p) -
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- )_\\ ANNEXURE R-7/6
| LIST OF ATTENDEES
Inspection in connection with O.A. No. 565/2025 held on
15.07.2026
Sr.
No. Name Designation
1 \ Sh. S. P. Negi DDG (Forest) -
{ 2 \ Sh. Raja Ram DIG (Fo;
( 3 Sh. T. Venkatesan Consetvator of Forests, Mandi |

4 Sh. Vasu Doegar Deputy Conservator of Forests, Mandi |
|

-

5 Sh. Priyanshu Khati Additional Deputy Commissioner, Mandi

R, IS PR
6 Sh. Chandra Prakash Sub-Divisional Magistrate, Mandi

______-/
Assistant Conservator of Forests, Mandi

7 Sh. Navjot Mian

T
W
Joint Advisor (Plantation), Regional

S, . Negi
i |sa o Office Shimla, NHAI

9 Sh. Varun Chari Project Director, PIU Mandi

10 | Sh. Digvrat Singh Deputy Manager, PIU Mandi

11 | Sh. Ajay Chandel Range Forest Officer, Mandi
L kT
12 | Smt Chinta Devi
e r T :

Forest Guard, Mandi

13 | Sh. Hem Raj

R b iR o
Senior Vice President, M/s Gawar Mandi

Deputy Ranger, Rehradhar, Mandi

Highways Pvt. Ltd.

b i - e .
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Designation ﬁ _-"

Sr.
Name

No.
General Manager, M/s Gawar Mandj

IS [Sh. Vikas Nagar
Highways Pvt. Ltd.

16 | Sh. Girish Chandel President, Riverdale Society, Sauli Khad,
Mandi

T
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260 Armere &y |
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Date - 1.07.2026

Project: - Construction of 4-Laning with Paved Shoulder of Bijni fo Mandi Section from axistin . 4m 202.815

to Km 208.000 of NH-20 (New NH-154) (Design Langth 5.357 Km) including construction of Twir Tube Tunnel

for a tength of 3,500 Kin of Pathanket-Mand! under NH (O) In Himachal Pradesh on Hybrid/ nuity Mode |
basis (Package-VB)

UNDERTAKING.

We have heen awarded the above ciled subject work vide LOA raferred under reference The app nted date 15

assigned as on 18.03.2025. We, Mis Gawar mandl highways PVt Ltd, the concessionain for Byt 1 ~ndi Pkg-VE
. hereby submit this underaking regarding the muck dumping of the tunnal.

itis submitiod that the desionated muck dumping site Portal-02 Bhiuli Ch-182+950 to 1834150 (200 ot repthe

its approved capacily as per the approved Muck Management Fian. No further disposal of mutk s Gi. ;S et

nor will any additional muck be dumped at the said site. Al future muck generated frorm 106 project st L% GISEDSEE

of only at duly approved alternative muck disposal sltes after obtalning fhe necessary approvals from ™~ Cornpates

Authority, wheraver applicable.

An undertaking from concessionaire confirming that 7o further muck dumping will be camied out at the aturated ste

and that the approved muck quantity under the Muck Management Plan has been fully exheuste 15 anciosec
herewith for kind consideration.

Thanking you and assuring our besl services af all times.

A_\ |
A7 |

National Hfg_ihw?i *uthority of Inais
2 projact linplementation Unit (PILY

2 \.P.0. Bagia, Muhal Chakkar
Tensi Baln, Distt. Mandi (H.P)




To take execution proceedings on paying separate fee. 3

To deposit, draw and receive money, cheques, cash and |
other acts and things which may be necessary to be done for the pi
prosecution on the said case.

To appoint and instruct any other Legal Practitioner auth
and authority hereby conferred upon the Advocate whenever he
the power of attorney on our behalf.

And I/we undertake that I/We or my/our duly authorized agen
all hearings and will inform the Advocate for appearance when the cas

And I/We undersigned do hereby agree not to hold the advo
result of the safd case. The adjournment costs whenever ordered by th‘

he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of |
me/us to be pald to the advocate remaining unpaid he shall be entitled t
the said case until the same is paid up. The fee settle is only for the abo
agree that once the fee is paid, | /We will not be entitled for the ref

IN WITNESS WHERE OF I/We do hereunto set my/our hand to t|
have been understood by me/us on this ... wensid DAY DL
terms of the fees.

Advocate

Anil Jaryal, D/3587/2016 Forest |
@ I identify the Signature/Thumb Impression of B
=






